o

.Counsel_for ;he Respondents: &ri B.Nerasimha Sarma.

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

¢.2.N0.1620/97.

- wk & W ar W W = W

Date of decision: 26-3-1999,

Between:
" N.Sivannarasyana. .o «e - Applicant.
And |
1. The Chairman, Telecom Commission
and Director General, Telecommuni-

cations, Sanchar Bhavan, New Delhi.

5. fThe Chief General Manager, A.F.Circle,
Abids, Hyderabad.

3. fThe Senior Superintendent (TT),
SFMS Systems, Central Telegraph,
Cffice, Secunderabad. '

4.  M.Laxminar, yana, JTC, D.T.0., Cuddapah, &.P.
5. N.Rampulla Reddy, JTC, O/c D.E.

Data Collection Centre, Suryalok
Complex, Gunfoundry, HYGErabad-i..RQSpOndentS.

@

counsel for the Applicants Sri V.Venkateswyra Rao.

CORAM:

Hon'ble Sri.R.Rangarajaé,Mémbér (Aa)

Hon'ble Sri B.5. Jai Farémeshwar,Membeb {(n
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¥
(by Hon'ble Sri R.Rangarajan,Member(A).

Sri Sri V.Venkateswara Rao, learmed counsel
Jacoh for Sri
fof the Applicant and Sri/B.Nar;simha Sarma for

the resapondents.

The Applicant herein submitted his representation

for upgrading his seniority above the five of his
collegues mentkened in his representation dated 6.10.1994
viz., (1) M.Laxminarpyana (2} N.Rampullareddy (3)Ch.

Bhagavanthalah (4} N.S,Krishnamurthy and (5)K.G.K.Benarjeg.

That Ras rejected by the impugned Order No.SDTT/ST/2-6/97

dated 29.7.1997 (Page 40 to the O.a.).

This O,A., is filed to set asige the impugned
Order rejecting his case by the 2nd respondent which
was communicated to him by the impugned order dated 29,.7J199

issuedk x by the 3rd respondent.

The main contention of the applic.nt is that he.

should be given the seniority from 1989 batch on the

basis of his marks and he should be placed above the five
persons mentifomed above who got less magks than him

in the competitive examination.

All the five persons mentioned above are not

impleaded in the O.A. bnly two persons viz., M.L.Naraiana

and N.Rampullareddy &g%% implesded. 1f any order is o

passed fixing the senjority of the applicant above the

aforementioned five persons: it is necessary to hear yhem

not
also and/the only two persons who are imple.ded .

;’)\/




&

4D

.-
[#N ]
e

In view of the above, the 0.A., is liable to be
disrmissed for non-joinder of the proper parties., But
weé do not want to dismiss this O.A., on that gfound
but thought of giving an opportunity to the applicant
to implead them., But this 0.A,, wys filed on 20.4.1997
more than two years ago i.e., in 1997 and the czses
filed in 1997 are goéing to be disposed of very shortly.
Hence giving opportunity to imple .d parties etc., will

only prolong the case unnecessarily.

In that view, we feel that the applicant
shall file a fresh 0.A., impleading all the‘necessary
parties. If such an C.A., is filed, the question of
limitation gs well as. the principle of res judicata may
also arise, submits the lezrned counsel%k for the applicint
before deciding the cyse on merits,

Keeping in view the above submission of the
learned counsel for the applicant, the O0.A,, is disposed
of Adirecting the applicsnt to file a fresh 0.A., impleading

all the necessary parties according to rules, If such
a fresh 0.A,, is filed that O.A.,, will be admitted without
taking into ¢consideration the question of limitation and

resjudicata.

The 0.4., is disposed of with the above

observations. No costs,

;é;(B.S.JAI PARAMESHWAR) (R.RANGARAJAN)

’/,/’/—M%$Q9r(a) Member (A}
Ry X

Date: 26-3-1999. il
PR “TouRs
Dictatdd in open Court.
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IN. THE CENTRAL ADM1NISTRﬂTIUEATRIBUNAL AT HYDERﬁBﬁD

feANOD. 38@ GF ‘1998

UJA.NB. ,1620 OF 1997
Botwean: ' o |

N.Sivaramayya s/o.N.C.H.Venkata

Subbaiah, aged abuut 34 years, Occ:

Junior Telecom Officer, Ceptral | - '

Telegraph Office(SFMSS), Sacunderabad, |

Resident of Sacmdarabad.‘ , vow Applicant
and - 'li

1. “"he CGhairman, Telscommunications, .

Sanchar Bhavan, New Delhi,

2.- The Chief General [anager,
A.P.Circle, Abids, Hyderabad.

3. The Senior Superintendent - II, |
SFSSystems, Central Telegraph .
0€fice, Secunderabad.. !

4, M.Lakshminarayana, T.T.ﬂ., D. D.m., |
.. Guddapah, A.7. . i'

5. N..Rampulla Reddy.N. .’J T 0., |
. 0ffices 6f Data Colle ct:u:m Centre, ,
Suryalok ﬁomplax, Hydarabad. . v Respondents

MI SCELL ANED US APPLICATIU&Q FILED UNDER RULE 40 READ WITH

SECTION - - OF CENTRAL ADMINISTRATIVE TRIBLNAL P ROCEDURE
. -RULES, 1987,

' For the reasons stated in the accompanying affidavit,
it is 'f'.'uri:.her prayed that this Hon'ble Tribunal may be pleased
to paxwky fix an parly date ﬂ‘or‘ diéposai of 1the abova g.,A., and

pass: sy other: order or orders as is deamed'fit and proper in

the circumstances.of the case.

Hyderabad, i wﬂ/w

\pe11.1998. . Coun'sel for the Applicant




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDZRABAD

fL.AND, c{gjf/ GF 1998:
‘ in

O.A. NG. 1E20 OF 1997
Betuws en '
lleTivaramayya ' ' sea O PBtitioner
end

The “hairwmen, Telocommun ications,

Senchar Bhavan, New Delhi end 4 others,.. . Respondants

NEFLIOAVIT .

I, M.Sivaramayye s/o.N-.'Ch.Ue'nk_ata S'ubba‘iah, aged! about 3¥F yEaLrs,
Occzlunior Tele om Officer, Central Telagrap:h Offica, (SFMSS),
Secunderabad, R/o.Secmderabad do hercby soljermly affirm and stafge
as: follows, | S ’
1e I am the appllcmt hersm and as such 1 am mez’l.l acquaintad
. with tha facts of: the case. - |
2. TLha' above 0.A. was: ac!mittadﬁ on 8.12,1997 Iby the Hon'ble
éentrél Administrative Tribuial, But so far h:a;.fa*-not: filed their

reply statement., The relief prayed is nﬂgardmg f:.xatmn of senigri-

ty in the cadre Of’ JeT,0. on the basis of rank obtained by, him in|the=
competetive a‘xam:.mata.on and the post. trammg ‘mar ks obtained by the
applicent herein, Since:my seniority ksxsakdxe in the said cadre

vas- nrnoniously fixed, 1 wasput;'to great loss in the promotiom

opportunity. If my senionity is not fixed 4t the proper place a{
prayodi for by; me at an early date, ] would suffer irreperable loss

and damage in thes metier of ;:iromotion to the next highr cadre,

3 Therefore, it:is praya'ﬁt:'t'hat this Hon'ble Tribunal may be
ple.asad to pass any other order or orders as is desmed fit and

proper. in the ciricumstances: of the cass,

Sworn and signed L( O\@ﬂ‘/ﬂ’“j
before me.on this the 15 ’ ‘ ) (f:f S’,;V;q ﬁp,\/ﬁ'ﬂ‘ﬁy MA)
day of November, ¢598, - '

DEPONENT

Rdvocate

Before m@ : Hydbrabad.
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